No: DCTSR4833/2019/B6 SN " Collectorate, Thrissur,
B . ’ Dated:10.12.2019

From

District CQllector,Thrissur.

To -
- Ass1stan§ Reglstrar
NatlonaIEGreen Tribunal -
" Principa Bench
~ New Delhi . _ . .
Public dnevance Cell , ' T o
=

K

Sir,

\

.‘,Sub:' E_O No 1057/2018 Filed By Sr1 Abh1lash TV agamst M/s St Basﬂ Granites- R
submission of report -reg ,

Ref: 1) ﬁlrectlon “of the Hon' ble National Green Trlbunal dated. 08.01.2019 and
26.04.2019. .
- 2) ’ez-mall from that ofﬁce dated 30.11. 2019
.
King attentlon is mvnted to the reference cuted As dlrected in the ab
references >, the factual and Action taken report on the petttlon filed by Sri
Abhilash T.V and others against M/s St. Basil Granites at Pananchery V
submittec here with.
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DCTSR/4833/19-B6 Collectorate, Thrissur -
680 003
Phone : (0487) 2433447,
2433447
E-mail : tsrcoll.ker@nic.in
09/12/2019

From

District Collector
Thrissur

To

Assistant Registrar
National Green Tribunal
Principal Bench

New Delhi

Public Grievance Cell

Sir,

Sub: Petition against the Quarry owned by M/s. St. Basil
Granites at Pananchery Village in Thrissur Taluk -
Complaint submitted by Sri. Abhilash T.V and others
before The Hon’ble National Green Tribunal - OA
No.1057/2018 -submission of Action taken report -
reg.

Ref: 1-Direction of the Hon’ble National Green Tribunal dated
08-01-2019 and 26-04-2019.
2-This office letter of even number dated 08-05-2019
3-Report of the Senior Geologist Thrissur dated
09.07.2019
4-e-mail from that office dated 30.11.2019
5-Site inspection conducted on 07-12-2019.

Kind attention is invited to the references cited . As per the 1st
reference The Hon’ble National Green Tribunal instructed this office to
furnish a factual and action taken report on the petition filed by Sri.
Abilash and others against the quarry owned by M/s. St. Basil Granites at
Pananchery Village in Thrissur Taluk, Thrissur District, Kerala State. The
gist of the Petition is as follows.
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1-The quarry is functioning illegally with out taking any safe guards and
obstructing the flow of water.

2-The functioning of quarry creates environmental problems.
3-It has changed the structure of the land in the area.

4-Tt affects the peaceful life of the petitioners and 200 families in the
nearby locality. .

5-Functioning of the quarry causes heavy damages to the nearby houses.

In pursuance of the direction of The Hon’ble National Green Tribunal,
report has been called from The Geologist Thrissur.The Geologist has
conducted the site inspection and submitted the report, which is
appended herewith .

As per the report, the Director of Mining and Geology has
granted two quarrying leases to M/s. St. Basil Granites, Poovanchira for
extraction of granite building stone from the land having a total extent of
4.5242 Hectare comprised in survey number 331/4, 331/6P, 340/3,
340/3P, 332/4, 340/4P, 340/5 of Pananchery Village in Thrissur Taluk in
Thrissur District. As per the rule 45(A) of Kerala Minor Mineral Concession
Rules 2015 the quarrying areas in the above two quarrying leases have
been amalgamated as per the Order 712/2018-2019/7504/M3/2018/DMG
dated 22.01.19 of the Director of Mining and Geology. As per this order,
the amalgamated quarrying lease has validity upto 12.01.2025.

In this report, the Geologist has reported that the above site has
all clearance as per Kerala Minor Mineral Concession Rules 2015 . Based
on the above quarrying leases, the metal crusher unit of the above firm
has been functioning as registered metal crusher unit by remitting annual
consolidated royalty to Government. M/s. St. Basil Granites has renewed
the licence of registered metal crusher unit during the financial year 2019-
20 also vide order No.82/2019-20/RMCU/TSR/2980/M3/2019 dated
25.03.19 of Director Mining & Geology, Thiruvananthapuram.

Geologist also reported that the violation of conditions stipulated
in quarrying lease deed and mining activity against rules has not been
noticed during site inspection and the boundary of quarrying area has
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been demarcated in the field by erecting concrete pillars . From the
report and the documents submitted by the Geologist the firm has valid

statutory licences such as Explosive Licence, Clearance from Pollution
Control Board and D&O Licence from Panchayath.

This respondent has also conducted site inspection along
with village officer on 07-12-2019.During the inspection I have inspected
various portions of Quarry. Inspection reveals the following.

1-The Quarry is situated in Pananchery village, Thrissur Thaluk, Thrissur
District on the summit of a hillock.

2-The Quarry is not functioning now.
3--Quarrying is being done on a Mining Plan with saféty benching.

4-The boundary of the Quarrying area is found to be well marked and
fenced.

5-There is no Possibility for any dangers to the surrounding population
and to the Kuthiran Tunnel as the Quarry had been functioning with
sufficient distance clearance.

6-A Pond is seen situated on the left side of the entrance to the Quarry
and this does not seems to be creating any major threat to the people in
the surrounding area.

It is also submitted that The Quarry is not functioning at
present. The Wild Life Warden Peechi has submitted a report in this office
alleging that certain Quarries were functioning in the District in spite of
them they situated with in 10.KM radius from the boundary of National
Parks and Sanctuaries. Accordingly direction has been given to Geologist
on 03-08-2019 to issue Stop Memo to all such Quarries in the District.
Subsequently Stop Memo was issued to 14- Quarries on 10-10-2019.This
Quarry is one among them.

It is humbly submitted that this office has taken earnest efforts
to collect details of Quarry since the receipt of the 1lst.communication
itself. Direction was given to District Geologist on 08-05-2019 to submit
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the report as early as possible .But the report has been received only on
16/07/2019, and the supporting documents a few days back. It is humbly
brought to the attention of The Hon’ble Tribunal that the District had fell
prey to the Flood and related Calamities during the 3rd Quarter of 2019.
Again in October Cyclonic Depression in the Arabian Sea and related
damages occurred due to Cyclone "MAHA" have compelled the District
Administration to engage all workforce towards addressing the Calamity
and alleviating the after effects. Hence there occurred a delay in
submitting the report with in the time prescribed by The Hon'ble Tribunal.
It is humbly brought to the attention of The Hon'ble Tribunal that the
Delay was not intentional and 1 humbly tender my un conditional apology

for the latches occurred in this regard.

The above report is submitted for the kind perusal of Hon'ble National
Green Tribunal

Dated this the 9" day of December, 20

DISTRICT CO CTOR

Annexure -
1) Report of The Senior Geologist.

2) Field Photos taken during Site Inspection

Enclosures -

1) Order No.82/2019-20/RMCU/TSR/2980/M3/2019 dated 25.03.19 of the Director,
Mining & Geology, Thiruvananthapuram.

2) D& O Licence issued by Pananchery gramapanchayath
3) Explosive licence issued by joint Chief Controller of Explosives, South Circle Chennai

4) Clearance from pollution control board dtd 07.02.2018

5) Amalgamation Order No.712/2018/19/7504/M3/2018/DMG dated 22.01.20190f
Director of Mining & Geology
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. Senior Geologist
| Thrissur Dlsn ict
To o ’
- Disirict Collector i
~ Thrissur ot
Sir, |- ' :

No ¥257/C 5 1Do. 2019 © 0 District OB 0 of the Department of -
' i - Mining & Geology, Mini Civil Station
Chembukkayu. Thrissur-20 '
Web-ww dimg kerala.gov.in
E mail:- coo e, dmgekerala.gos in
- Phone:- 0487 2320677
Dated. 0907 19

- Subi- Quurry owne b\ Vs St Basil Granites w l’anancherv Vlllag.n, in Thrissur
v Faluh-compléint submitied before the 1o bl National Green Tribunal by
SriAbhilash and others. - instructed to subniic repun ~submitting the same-

RN {13

" Ref- Your !elter vnde No. I)( TSR 48?3/201‘) B0 vated, 08.05.19 and endusure\s ‘

Kmd attention is m\m.d to the referenu cited above. As per the

- rcference cited above this office is instructed (o enquire and to submlt'rcport

~on m@ pumon filed by Sri.Abilash and others anamst the quarry owned by

M/”St Bdbll Granites at Panamhery Village in [’hrlssur Taluk. lhr;lS'SUl'

vas mt Keralo State. The dumted report iv furnished below as per

t tion.

ll is xuh:mued that the l)neuor of Mmmn and (zeology has granted

two quammg ltascs to M/s.SL. B.ml Granites. l’mwam.hlra for cxquumn of

grag ite bmldm; »tone irmn the land, havmg i tolal extent of 4,5242 hccturx

co }&ud in survey number 331/4, 331/6P 340/3, 340/3P, 332/4, 340/4P

340 5 oi Pananchery Village in Thrissur Faluk in Thrissur District. A$ er the

rule 45 (A) of Kerala Minor Mineral Concnssmn Rules 2015 the qlmrr) ing -

' ~_ﬂm the above two quaxrvma lgases have hu.n amalgamated as per the

er vide No.712/201%8-2019.750 HM3/2018'DMG dated: 22.01. 19 of the

! Dlrét:tor of Mmmg dnd (xcoinu\ As per this order. the dmalgamated'
' ‘qua&‘ymg lease has vahdm upto 1201.2025 | |

23
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‘ ﬁ c.ubmxtted that the ahove lessce. M/s. St Basil Granites. produc?ed
Fm’lrohmental Clearance v uh. No. 61/SHA/\’K[ 7687/2017 dated. 21.01.14

tor s.uamu thc ahme quars g I»ases or anted 1 m&hgr on site e pect on it

‘ mu.d that the ahove s)te haq all clearance as pgr Kerala Minor
Mmuﬁl Lomuxsmn Rut: o ’\s stipulated 10 K‘crala Minor Mineral

C omeﬁssmn Ruks along v h the lease Jpphuuon the above firm produced

"'um Lulmualc IS\UUJ n Vlllagc Ciificer and surves map in whi'ch

pmpoﬁed quam mg ‘area was marked and wuntusu.ned by Taluk Tahsildar ',

~and nm'«t ass;gnmem certificate. Based on the above. quarmng Jeases. the

“."

Ametahcrusher unit of the above firm has been functioning as reglstued metal

uusher umt by rumxttmg annual consolidated rovalty to (m\cmment; ,

Mfs ‘R Basxl Gramtt,s has rv hew ud the hu.nu of registered metal LI’UShE!' ‘unri't

‘durmg the f' nancial \xqr 7019-20 also wdc ordu No.82 2019~
’()/RM(U’TQR/?QRO/M D010 dated 25 03 19 of Din;cmr Mining &

(u.ol@re\ Thiruv ananthaptr wn. Prior to the rcncxija’lfthis office inspected the '

()n s&& mspefctmn the vmldlmn of conditions supulatcd in quarry mg lease

deed and mining actwm against rules has not been noticed by this office.
“The @bove firm produced 1hc certificate of Village Ofﬁcer m Wthh it was

‘ rcéo-tded that the-boundary has been demarcated.

‘ (_onfzessmn Rules 201 S, the above firm pmduc»d d“ mandatm\ and statutory

huﬁce‘a which are necesan for npcmtum of quarrv t.uch as I'xplosive

1.1ungg (l«,drdmc lmm Poltution Comml Hmml and D&O L lgcm.e from

Pan ﬁavath
In the above circums=tances, it cannol be xmud that thc lumuoning of
< the 4uarn named St. Basﬂ Ciranites is 1!1;5.11 On enquiry and on verification

of ba;ck_ file kept m«th:s»olhu. it is evident that the quarry was started from

\ site ot the hrm on i 93.2019 and got convineed that the boundary of -

g arca has been demarcated in the field by erecting concrete pillars.

It 1s further submiticd that, as mpulatcd in Kerala Minor Mineral '

24
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the jyear 2005 and it has been functioning by oblaining necessary :‘stéfutory
lice %rges, N | '

Trihn;mal s rmntmmd that there are 200). e ntml houses one (.hLITC

one tempk and one msmulmn near the qum and the iun«.,tlonmg of the.

quax‘ry nmx alteet them adversel ()n site 'H\pu(lon it is revealed <thdt lha .

1“

fun. : fmmg (»t ihc quarny may not affect the res idential houees dﬂd mer"

St -4

msuiutmns lhe tunumnmg ol the quarry 1y ‘being carried out as per

apmed mmmg plan by onmg sufficient safe guards, slopes mq bench

cuttmgs In 1hc com;)lamt it is mentioned that lht. workers of the quérrv are

A

Eork

obst@ctma the natural flow. On mspectxon it is d!\»() noticed that theu is no
obstmctmn ol nalural ow of water by the. \\ml\m of the quarr) Ttis

subtmited that Vattappara and Kolamkund where landslide occurred the last

2018 ﬂ()udm;,. are sm;mt;,d above 10 km fmm the qudrry site of M/«; “Fl Busil
Grani!:ex Further. the Kuthiran tnnel is more tan 1. 5 km from lhwquarr\
" site cgf‘M 5.5t Basil Grnanc s \meltlkd that the complamt filed bemre‘ .
“Hon’ ble Nammdl Grecn lrlhunal may be on tlu bitsis of the an\u,n and fear

creab@ b\ thc ha.avy flood and landslides Ou.umd throughom in the State of

Keralh nn August 2018 But slide or any such a situation is not roticcd

"the qudny site ot M/s,St. Basnl G ranites so far.

Yo;;fs faithfully.

v

25

In the mmplamr submitied bemrc'ths. Hon'ble Natmnal Green

- - . Senior Geologist
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| (See rule 91)

REGISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL
CRUSHER UNIT

Registration No. 82/2019-20/RMCU/TSR/2980/M3/2019  Dtd. 25 /03/2019

The Metal Crusher Unit situated in Sy. Nos. 313/6, 313/7, 314/6, 314/1 of
Pananchery Village of Thrissur Taluk of Thrissur District and owned by
~ M/s. St. Basil Granites, Poovanchira. P. O, Thrissur - 680652 has been registered
~in the Department of Mining & Geology under Rule 91 of the Kerala Minor
" Mineral Concession Rules, 2015 for the production and sale of aggregates of
- granite (building stones) by operating the machines noted below. The owner of the
- registered metal crusher unit has been granted quarrying lease in Sy Nos. 332/4,
~ 340/4pt, 340/5, 331/4, 331/6pt, 340/3, 340/3pt of Pananchery Village of Thrissur
Taluk of Thrissur District for the extraction of granite (building stones) to be used

~ in the crusher unit. |

Number| and Description of
Machines /Jaw Crusher units for » 1

which consolidated royalty is to be Cone Crusher (180 HF)- 1 No. (One only)
paid:
The particulars of the other | Primary Crusher: 104.14 cm x 83.82 cm
machines, if any, used for crushing (41" x 33”) - 1No. ( One only)

granite | (building stone), in the | VSI (200HP) (Attached to Cone Crusher)
i . -1 No. ( One only)

crusher unit

Particulars of quarrying leases 1. Pro. Order No. 413/2014-15/8670/M3/2014

based on which registration is dated. 26/09/2013 of the Director of
Mining & Geology |

2. Pro. Order No. 900/2013-14/2475/M3/2014

dated 22/03/2014 of the Director of Mining
& Geology

[Amalgamation Order] Pro. Order No. 712/2018-

19/7504/M3/2018/DMG dated. 22/01/2019 of the

Director of Mining & Geology

granted

This registration will be in force for the period from 01-

- Rgp\eoepaias.
oaamlei’ & Rewrgm) uage]
Qami o0, mygmd algy

aflod - 680 020




Conditions for Registration

The registration certificate shall be displayed in a prominent place in a part
v of the premises open to the public.

The owner of the registered metal crusher unit shall comply with the
provisions of the Mines and Minerals (Development and Regulation) Act,1957 and
the Kerala Minor Mineral Concession Rules, 2015 and all other orders issued by
the competent authority in this regard from time to time.

The owner of the registered metal crusher unit shall display in a prominent
place in a part of the premises the true list of granite aggregates offered for sale by

them. ‘
Dated this the 25th day of March 2019

Sd/-
T. K. Ramakrishnan
Additional Director of Mining & Geology

Seal of the Competent Authority

To:
M/s. St. Basil Granites,
Poovanchira. P. O, Thrissur - 680 652
Copy to:
e Senior Geologist, District Office, Thrissur
Stock File, File

(Chalan No. KL013439225201819M dated 25/03/2019 for Rs. 4,00,000/- remitted

at District Treasury, Thiruvananthapuram)
By Order C
o
- Y
ATy

~Senior Superintendent

~—

Bltor el
g\ enepact
oA & @lwpml aes
af saiiysoon gt g
/) ndlad - 680 020




' / Certificate

The lessee has to remit an amount of Rs. 16,00,000/- (Rupees sxteen lakhs
only) being the consolidated royalty for one year. They have opted for payment in
four installments. The lessee has remitted an amount of Rs. 4,00,000/- (Rupees
four lakhs only) being the first installment. The next installment falls due on

30/06/2019. They are eligible for movement permit for the period from
01/04/2019 to 30/06/2019.

Note :- This certificate shall be issued separately on payment of each installment

wad

Additional Director oi Mining & Geology

G

opted.

| eaimysan, mRId 2lg
ofith -~ 680 020




Validity expivey on 17.12.2026

Proceedings of the State Environment Impact Assessment Authority Kerala
Present : Prof. (Dr.) K.P. Joy, Member (in chair) and Sri. P.K. Mohanty IAS, Member Secretary

Sub: SEIAA Kerala — Quarry project in Survey Nos. 332/4, 340/5, 340/4pt, 331/4, 331/6p, 340/3,
340/3p and 340/4p at Pananchery Village, Pananchery Panchayath, Thrissur Taluk, Thrissur
District, Kerala by M/s St. Basil Gramtes — Environmental Clearance under EIA Notification
2006 accorded — Orders issued

- Environmental Clearance
No. 61/SEIAA/KL/7682/2012 ‘ dated, Thiruvananthapuram 02-01-2014

Read:- SEIAA Kerala Minutes of the 25" meeting dt. 18-12-2013

ORDER

Mr. K.P. Ouseph, Authorized Signatory, M/s St. Basil Granites, vide his revised application
received on 04-01-2013, has sought Environmental Clearance under EIA Notification, 2006 for a quarry
project in Survey Nos. 332/4, 340/5, 340/4pt, 331/4, 331/6p, 340/3, 340/3p and 340/4p at Pananchery
Village, Pananchery Panchayath, Thrissur Taluk, Thrissur District, Kerala for an area of 4.8988
hectares. The proposed quarry site is a private land and the land is possessed in the name of M/s St.
Basil Granites. Forest land is not involved in the project. It is interalia, noted that the project comes
under Category B, Activity 1(a), (i) of Schedule of EIA Notification 2006 The proposed project site falls
within 10°34°14.55” N to 10°34'29.6596” N and 76°21°40.2541” E and 76°21°47.2566” E. The
proposed project is for quarrying of 2,94,000 TPA of building granite stone from an area of 4.8988
hectares of land. } The expected life of mine will be 13 years. .

The propd)sal has been appraised by the State Level Expert Appraisal Committee Kexala
constituted by the competent authority, as per prescribed procedure in the lights of provisions under the
EIA Notification 2006 and subsequent amendments, in its 11" meeting held on 9" January 2013, 19"
meeting held on 9" and 10" September 2013 and 21* meeting held on 4" November 2013 AND on the
basis of the supﬁortlng documents enclosed with the application viz., the Form - 1, questionnaire for
mining projects, ‘pre-feasxblhty report, Environment Management Plan and the additional clarifications
furnished in reSplonse to the observations, the SEAC Kerala recommended environmental clearance to

the project.

The prop ‘ project activity involves about 100 % of the pit area for exploring granite building
stone. At the end of life of mine, the reclaimed area will be suitably planted and the remaining void at
lower levels of excavated pit will be utilized as water storage area. The proposed project does not
involve any underground mining activities. The mining will be done by open cast semi mechanized
method. The bcthch height and width proposed 1§ 5 : 7 exploitation of mineral is being done from
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100 m - 63 m MSL in conceptual phase. The ultimatc depth of the mine workings is estimated to be 63
m MSL. About 17,494 m’ of top soil will be removed from the proposed mine. The top soil excavated
from the quarry will be dumped separately at pre-determined place and subsequently will be utilized in
spreading over reclaimed areas for plantation. About 26,241 m® of overburden will be generated from
the proposed pit, which will be utilized for laying internal haul roads and shall form soil base in
reclamation/plantation. The daily water requirement of 6 KLD will be sourced from storm water / bore
well. There will be fugitive emissions generated during material handling, transportation, loading,
unloading, etc. that are proposed to be managed by regular water sprinkling on haul road, green belt
development and avoiding overloading of vehicles. The sewage of 1.50 KLD generated from the mine -
office will be diverted to the septic tank followed by soak pit. The total power requirement of 150 kW
will be drawn from diesel engine. The total cost of the project is ¥ 5.0 Crores.

The SEIAA considered the proposal in its 24" meeting held on 22" November 2013 and in its
25" meeting held on 18" December 2013. The SEIAA, after due consideration of the relevant
documents and additional clarifications submitted by the project proponent, and in view of the
recommendations of SEAC, approved for issuance of Environmental Clearance for the project
mentioned above at its 25" meeting held on 18" December 2013. Accordingly, the State Level
Environment Impact Assessment Authority (SEIAA) Kerala constituted by Govt. of India vide
Notification No. S.0. 2484(E) dt. 3-11-2011 of Ministry of Environment and Forests, Govt. of India,
published as Gazette extraordinary No. 2074 on 3-11-2011, hereby accord necessary Environmental
Clearance for the quarry project in Survey Nos. 332/4, 340/5, 340/4pt, 331/4, 331/6p, 340/3, 340/3p and
340/4p at Pananchery Village, Pananchery Panchayath, Thrissur Taluk, Thrissur District, Kerala by M/s
St. Basil Granites as per powers vested with it under the provisions of Environment Impact Assessment .
Notification - 2006 and subsequent amendments and also under the provisions made in the O.M. No. L- |
11011/47/2011-1A.11(M) dated 18" May 2012 of the Ministry of Environment and Forests, Government -
of India, and further subject to strict compliance of the following specific conditions, and the general
conditions contained in the Annexure, which shall also form a part of this document.

1. A safe buffer distance of 100 m shall be left from nearby settlements of land and within lease area
without conducting quarrying activities.
2. Retaining wall should be provided on the western part of garland drain to arrest the run off and

clarify the water.
3. Fencing and retaining wall should be provided as safety measure to avoid any untoward incident.

Compliance of the above conditions will be monitored by the Directorate of the Department of
Environment and Climate Change, Government of Kerala or its agencies and also by the Regional
Office of the Ministry of Environment and Forests, Government of India located at Bangalbre
Necessary support for entry and mspecnon should be provided by the project proponent to the staff of -
the Directorate and Ministry for monitoring purposes. In case of non-compliance of conditions, noted, if
any, the Director, Department of Env1ronment and Chmate Change shall report the matter to the District

The given address of correspondence of the Authorized Signatory of
Ouseph, Authorized Signatory, M/s St. Basil Granites, Kavanakudiyil Housg,a
Kerala — 680652; Tel. No. 04872-282821; Email: mail @stbasilgranites.com
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY KERALA
GENERAL CONDITIONS (for mining projects)

Rain Water Harvesting capacity should be installed as per the prevailing provisions of KMBR /
KPBR, unless otherwise specified elsewhere.

FEnvironment Monitoring Cell as agreed under the affidavit filed by the proponent should be formed
and made functional. '

Suitable avenue trees should be planted along either side of the tarred road and open parking areas, if
any, inclusive of approach road and internal roads.

The project shall incorporate devices for solar energy generation and utilization wherever possible.
Sprinklers shall be installed and used in the project site to contain dust emissions.

Eco-restoration including the mine closure plan shall be done at the own cost of the project
proponent. ' .

At least 10 percent out of the total excavated pit area should be retained as water storage areas and
the remaining area should be reclaimed with stacked dumpings and overburden and planted with-
indigenous plant species that are eco-friendly.

Corporate Social Responsibility (CSR) agreed upon by the proponent should be implemented in tune
with the conditions specified in the Companies Act, 2013. ' '

Barbed metal wire fencing around the mining area shall be provided with a height of not less than 5
ft so that falling of animals/human/belongings/dumping of garbages etc. does not happen.

Warning alarms indicating the time of blasting (to be done at specific timings) has to be arranged as
per stipulations of Explosive Department.

Control measures on naisc and vibration prescribed by KSPCB should be implemented.

Quarrying activities should be limited to day time as per KSPCB guidelines.

Blasting should be done in a controlled manner as specified by the regulations of Explosives
Department or any other concerned agency.

A licensed person should supervise/ control the blasting operations.

Access toads to the quarry shall be tarred to contain dust emissions that may arise during
transportation of materials.

Overburden materials should be managed within the site and the old quarries, if any, should be
reclaimed and restored. '
Height of benches should not exceed 5 m and width should not be less than 5 m.

Mats to reduce fly rock blast to a maximum of 10 PPV should be provided. ‘

Mining depth should not exceed beyond 40 m, unless otherwise specified or not below the level of
nearest stream bed, whichever is less.

No mining operations should be carried out at places having a slope greater than 45',

Acoustic enclosures should have been provided to reduce sound amplifications in addition to the
provisions of green belt and hollow brick envelop for crushers so that the noise level is kept within
prescribed standards given by CPCB/KSPCB.

The workers on the site should be provided with the required protective equipment such as ear
muffs, helmet, etc.

Garland drains with clarifiers to be provided in the lower slopes around the core area to channelize
storm water.

The transportation of minerals should be done in covered trucks to contain dust emissions.

The proponent should plant trees at least 5 times of the loss that has been occurred while clearing the
land for the project.

Disposal of spent oil from diesel engines should be as specified under y / Regulations.
Explosives should be stored in magazines in isolated place specified/d the Explosives
Department.
Norms of Kerala State Pollution Control Board should be adher¢
residences, roads, rivers and worship places.
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Agency with NABET accreditation for EIA is:- M/s Enkay Enviro Services Pvt. Ltd., 24-B,
'Dadu‘Marg, Qopal Bari, Ajmer Road, Jaipur, Rajasthan-302001; Tel. No: 0141-
4013996/4023996/4016996;Fax; 0141-4026996; Email: info@enkayenviro.com

The validity of EC is for a period of 13 years from 18-12-2013.

Sd/-
P. K. Mohanty IAS
Member Secretary, SEIAA
and Addl. Chief Secretary to Government
Environment, Forest & Wildlife Departments
" To
Mr. K.P. Ouseph
Authorized Signatory
M/s St. Basil Granites
Kavanakudiyil House, Pattikkad P.O.
Thrissur, Kerala - 680652.

Copy to:
IA-Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi Road, New
Delhi — 110003 '
MOoEF Regional Office, Southern Zone, Kendriya Sadan, 4™ Floor, E&F Wing, II Block
Koramangala, Bangalore-560034 .
The Addl. Chief Secretary to Government, Environment Dept., Government of Kerala
The Principal Secretary to Government, Local Self Government Department

The District Collector concerned
The Director, Dept. of Envitonment and Climate Change, Govt. of Kerala, Tvm - 24.

1

2

3

4

5

6

7 The Director, Mining and Geology Department, Government of Kerala

8. Chairman and Members of SEIAA Kerala

9. ~  Chairman, SEAC Kerala
\/xo/. - Website uploading
11.  Stock file

9{5’ / P. Sneelér;tan Nair

osnm:y b slongel al Director, DoECC &

. 0=
“%,? &%ﬁe ¥ Secretary SEAC Kerala
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200 m buffer distance should be maintained from forest boundaries.

Consent from Kerala State Pollution Control Board under Water and Air Act(s) should have been
obtained before initiating activity.

All other statutory clearances should have been obtained, as applicable, by project proponents from
the respective competent authorities including that for blasting and storage of explosives.

In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by
this Authority. i '

The Authority reserves the right to add additional safeguard measures subsequently, if found
necessary, and to take action including revoking of the environment clearance under the provisions
of the Environment (Protection) Act, 1986, to ensure effective implementation of the suggested
safeguard measures in a time bound and satisfactory manner.

(xxxiv)  The stipulations by Statutory Authorities under different Acts and Notifications should be complied
with, including the provisions of Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and control of Pollution) act 1981, the Environment (Protection) Act, 1986, the Public
Liability (Insurance) Act, 1991 and EIA Notification, 2006.

(xxxv)  The project proponent should advertise in at least two local newspapers widely circulated in the
region, one of which (both the advertisement and the newspaper) shall be in the vernacular language
~ informing that the project has been accorded Environmental Clearance and copies of clearance
letters are available with the Department of Environment and Climate Change, Govt. of Kerala and
may also be seen on the website of the Authority at www.seiaakerala.org. The advertisement should
be made within 10 days from the date of receipt of the Clearance letter and a copy of the same
signed in all pages should be forwarded to the office of this Authority as confirmation. '

(xxxvi) A copy of the clearance letter shall be sent by the proponent to concerned Grama Panchayat/ District
Panchayat/ Municipality/Corporation/Urban Local Body and also to the Local NGO, if any, from
whom suggestions / representations, if any, were received while processing the proposal. The
Environmental Clearance shall also be put on the website of the company by the proponent.

(xxxvii)  The proponent shall submit half yearly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) and upload
the status of compliance of the stipulated EC conditions, including results of monitored data on their
website and shall update the same periodically. It shall simultaneously be sent to the respective
Regional Office of MoEF, Govt. of India and also to the Directorate of Environment and Climate
Change, Govt. of Kerala.

 (xxxviii)  The details of Environmental Clearance should be prominently displayed in a metallic board of 3 ft x
3 ft with | backeround and vellow letters of Times New Roman font of size of not less than 40.

(xxxix)  The proponent should provide notarized affidavit (indicating the number and date of Environmental Clearance

proceedings) that all the conditions stipulated in the EC shall be scrupulously followed.

Sd/-
Member Secretary, SEIAA Kerala

Approved/ For issue

P. Sreekangauf Nair
Director, DoECC &
Secretary SEAC Kerala
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LICENCE FORM LE-3
‘/( (See article 3(a) to () of Part 1 of Schedule IV of Explostves Rufes, 20085

. . Licence to possess : (¢) for useexplosives of class 1, 2.3.4.56 or 7 in a magazine

Licenoe ﬁtg ERCIRLA36(E1 1283
Anaigl FeoRe 24000

Town/Village - Poovanchira

| Licence is hereby gramed 10 SRI K.P.ELIAS (Occupier : K P ELIAS)
| ‘State-Kerala, Pincode - 680652

2 ; '
30 g purposc : possess for use of Nitrate Mixture, Safety Fuse, Electric Do rdmar) Detonator,
L3 inds and quantity of explosives:
Class & Division Subot:livmnn Quantity
) (Ifanvy at any one hime

2.0 0 150 K.

6.1 : 0 2000 Mirs -

6.3 0 3000 Nos.

6.3 ) U 2000 Nos.

{b) Quantity of explosives to be purchased in a calendar month{applicable for livence under article 3bjand ()] £ 20 times as above,

5 The licensed premises shallconform to the following drawing(s):
Deawing No : Wmﬂm) duted : 22/04/1998

6. The licensed premises are sil at following address:
Survey No(s). 313/6/1 , Town/Village | Panancherry , Thrissur -taluk
Police Station : MAW District : THRISSUR State - Keralka
PinCode 4 Phone E~Mail : Fax -

7. The hicensed premises consist of following facilities : A AND A TYPE PORTABLE MAGAZINE and E (753) type portable magazine
fabricated by Mis. lelckm

R The licence rsmnwdmqucnom pmvmon of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed tere
‘under and the conditions, additional conditions and the following Annexures. ~
(1) Drawings (showmg site, constructional and other detailsy as stated in serial No. § above.

{2y Conditions and Additional Conditions of this licence signed by the licensing authority.
{3} Distance Form DE-2

9. This licence shall remain vaiid till 31st day of March 2006

This licence is liable W&W ar revoked for any violation of the Act or Rules framed there under or the conditians of thus licence as set forth
under Set VIH, wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown i the
plans and Annexure aitached hereto.

Sede-

Tie Date; 20/04/1998 Joint Chief Controller of I“f.!‘plu.aiw\
: : Sauth Circle, Chennai

WLM dated : 03/04/2012

v Amendment in Btvmnﬂ!l’mmmna dated : 05/09/2012

o Amendmen of Quaniity of Explosives/Monthly Purchase Limit dated © 057122012

o Amendment of Quantity of Explosives/Monthly Purchase Limat dated . 15/05/2014 .

Endorsement for rgnewal of licence:
Date of Renewal Date of Expiry Signature of licensing authority
0740472013 © 31/0372020 Dy Chicf Controlier of Explosives, Ernakutam
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' KE"RALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/TSR/IC/5240/14
Date of issue :12/04/2017 g

“

PED CONSENT TO OPERATE - RENEWAL
peiphtin A Wyee 5 & AN .
SIARY I L vn i gg
5 R/R1/ICO/3636/2017

Description

___|3o09n015
ol 31.1 2. 2019

Emission _‘ ;Rate(NmslHr) | Ground Level(In| Roof Level(In Equipment

| StackNo. | Sourcoof " Emission __ Stack Height above " Control ]
Meters) ’ Meters) ;

BITh‘ePMIO manﬂnd;xtmr atthe boundary shall not exceed 100 pg/md.

3.2 The PM25mfﬁm air at the boundary shall not exceed 60 pg/m?.
33 'f‘hemlmd 1617@1(],5:;) at Im outside the boundary of the site should not exceed the ambient noisc
standard app Gahfctatﬂe adjoining areas. :




R

clearance from other concerned authorities are vahd
3.6 The renewal application shall be submitted on or before 30.09.2019. Late apphcatlon shall be aceep’eed

only with fine as applicable.

DATE :19/04/2017 OF ISSUING AUTHORITY

1
“

BABURAJAN =
EN\!\ am&ﬁm- EHGIEY MW o
KERALA STATE POL UT“ZMTWM’MM

OFFICE SEAL

To DISTRICT OFFtC

Stock File

Smt.Laly Ouseph, Managmg Partner,St. Basil Granites, Pattikad P.O.,Thrissur District, Kerala Stsate,Pm-
680652 .

B PR |
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LA STATE POLLUTION CONTROL BOARD

FILE N&«PCBWSMC@Q?&/Z%S
Date of issue: 07/02/2018

INTEGRATED CONSENT TO OPERATE - RENEWAL

Consent No : PCB/DO/TSR/R4/442A/20138

ication no.5545514 dated 29.06.2017.
DO/TSR/RIICO/442A/2016 dated 27.02.2016.

»

\« Whgect to the conditions stipuifazed therein and the following modifications/

.Ne. - Ttems Description
i Fee remitted Rs.13,260/-
2 - Validity 30.09.2020 \
 Emission " Stack Height above Control
Rate(Nm3/Hr) ‘Ground Level(In| Roof Level(In Equipment
1 Meters) Meters)

11 CC
3. l "i%r ren wﬁ of" cm&sent shall be submltted online (krocmms.nic.in) three months in advance

of the date of explry of the consent Late application will be accepted only with fine as applicable.

N

3.2 m@wwm wiB’be w&wl only for a period when all other statitory clearances from other concerned




Gt s A b oae

Allother conditions of the Integrated Consent to Operate issued as per reference above remain unch

. Digitally signied by SUSEELA NAIRV A
SUSEELA NAIR V A 330 a307 155534 08130

DATE : 07/02/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER,
DISTRICT OFFICE, THRISSUR.

o
smt. Laly Ouseph, ’ .
vianaging Partner,

st Basil Granites,

Jartikad P.O.,

Chriysur - 680652,

. This digitaily signed document is legally valid as per the Information Technology Act 2000

- For verifying this document please go to krocmims.nic.in and search using date of issue/name of the
nit Application Number in “Consent Granted Applications” link in the home page of the Board’s Onlir
Janagement and Monitoring System. '
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